207

12 hrs.

RE. MOTIONS FOR ADJOURNMENT
(Procedure)

MR. SPEAKER: Now we take up call
attention. . . .
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“The speaker, if he gives consent un-
der rul: 56 and holds that the matter
proposed to be discussed is in order,
shall, after the questions and before the
list of business is entered upon "

MR. SPEAKER: This has been the pro-
cedure followed (Interruptionns)

SHR1 INDRAIJIT GUPTA (Alpute):
On previous occasions aléo the matter had
come up. We had asked you-~and as far
as | can recall, you had agreed to recon-
sider—whether the Directions of Spea-
ker could override the Rules of Procedure.
Please consider again and look into it.
The matter is going on froem Session to
Session and Adjourmment Motions ate
being pushed baok. (Inrerruptions)

MR. SPEAKER: This is the procedure

that has been followed for years. (Inter-
ruptions)

SHRI JYOTIRMOY BOSU (Diamond
Harbour): The Andhra Pradesh. (Inter-
ruptions) Police repression apd CRP ter-
ror, arspn and looting and kiling people
and a reign of terror has been let loose. .
(Imserruptions)

SHRI PILOO MODY (Godhta):
“This is Imdian berberity on Indians,
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SHR! S. M. BANERIEE (Kaapur):
We have tabled an adjournment motion.
We want to know what happened to that.

MR. SPEAKER: Unles; all of you sit

down, T would not be able to . . (In-
terruptions)
PROF. MADHU DANDAVATE

(Rajapur): I want to make a submission.

MR SPEAKER: Regarding the proce-
dure?

PROF. MADHU DANDAVATE: Yes,
[ want to rase one important point.
In the past whenever Member in this
House submitted adjournment motions,
you always sald that matters which are
of a continuing nature canmot be & matter
for adjournment motion but if there s
any matter of recent occurrence, in that
case, that can be taken up. 1 have submi-
tted an adjournment motion on the situa-
tion in Andhra in which | have made a
specific reference to what happened in
Andhra yesterday—the Andhra Bandh
day—and news has appeared to-day. °

MR. SPEAKER. Kindly sit down,
You are not speaking on the procedure.

PROF. MADHU DANDAVATE: whe-
ther under the rules you have yourself hud
down, I would be permitted to move the
adjoutnment motion

MR. SPEAKER: May I tell the hon.
Members that so far as this call attention
is concerned, this was also a subject matter
of an adjournment motion but this has
been admitted as a call attention motion.

So far as adjourmment motions ate cons
cerned, I have madp it very clear that
ample opportunities will be available for
discussion. Normally, during the Budget
discussion, we do not allow adjounment
motiens. Wy have been fol it in

the past.... (Interruptions). 1 am sowry{
cannot allow it

PROF. MADHU DANDAVATE: The
giluation is so abmortanl that the Prithe

Ministet days T aex piepared to résign &
that can help the situation’,
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MR. SPEAKER: I am sorry I cannot
allow. ... (Interruptions)

PROF. MADHU DANDAVATE: Even
if you take it up after call attention, we
have no objection.

SHRI INDRAJIT GUPTA: What is
your ruling regarding the point I raised?

MR. SPEAKER: I will put it up be-
fore the Rules Committee.

SHRI INDRAJIT GUPTA: Otherwise,
it will happen everydav.

SHRI DINEN BHATTACHARYYA
(Serampore): I have given Adjournment
Motion on the same issue. You have ad-
mitted Culling Attention only. We will
have no opportunity to censure or con-
demn the Government,

MR. SPEAKER: You will have ample
opportunities while discussing the Presi-
dent’s Address and while considering the
various Ilemands for Grants.

g w gfEze & ©Im, awT WY
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SHRI SHYAMNANDAN MISHRA

(Begusari): The limited problem just now
is whether the Calling Attention Motion

3321 LS—8
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should precede the Adjournment Motion
and your pleasure is....

-
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SHRI S. M. BANERJEE: Under the
rules, Adjournment Motion should be ad-
mitted today.

SHRI A. K. GOPALAN  (Palghat):
Sir, is there no difference between an Ad-
journment Motion and a Speech in Parlia-
ment? Adjournment Motion has gotan-
other purpose. Speeches have got another
purpose. In a speech you «can say
so many thingg but an adjournment motion
is quite different from a speech and speak-
ing on any issue. Is there no difference,
Sir? I just want to know that, because,
if so, there is no question of an adjourn-
ment motion at all; you have to say, you
speak whatever you want, whenever op-
portunities come. .

MR. SPEAKER: I have examined that.
I am sorry. 1 am not allowing it.

SHRI SHYAMNANDAN MISHRA:
The Chair has to note the unanim-
ous demand of the opposition that the ad-
journment motion should be taken up be-
fore the Calling Attention Motion.

MR. SPEAKER: 1 had consulted all of
you in regard to the Calling Attention
and then put it in the order paper.

Now, calling Attention.
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SHRI JYOTIRMOY BOSU: What is
your decision about our Adjournment
Motion on the Andhra issue?

MR. SPEAKER: I am not allowing it.
It is a continuing matter. You will have

ample opportunity. ...

SHRI JYOTIRMQY BOSU: Why, Sir?

MR, SPEAKER: You wili have ampie
opporturity during the discussion on the
President’s Address. The President has
made a refercnce to it in his Address and
you will have the faliest scope for dis-
cussion. [ am sorry, i win not aliowing
it now.

PRCF. MADHU DANDAVATE: You
are on record a&s having said that a con-
tinuing matter cannct be raised. When
Mr. Banerjee got up in this House and
raised the question about the rising prices,
you said, it cannot be a matter, but when
he raised the issue of vanaspathi prices
on the previous day, you admitted the
Adjournment Motion. T had referred in
my Adjournment Motion to what happen-
ed in Andhra yesterday. There was this
Andhra Bandh yesterday, on the 19th.
Reports have appeared in the Press today.
Therefore, it is a recent incident. There-
fore, under the rule, it must be admitted.

SHRI JYOTIRMOY BOSU: We want
to know the rule by which you are
enabled to discard the motion which we
have given, an adjournment motion, on
the Andhra issue. You must tell wus
specifically.

MR. SPEAKER: My ruling is that this
is not a new matter. This has {20
referred to in the President’s Address.
and hon. Members are geing io have many
opportunities to discuss it.

SHRI SEZHIYAN (Kumbakonam):
Is it your ruling that during the time of
the budget discussion and during the time
of the discussion on the Motion of Thanks
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on the President’s Address, no adjourn-
ment motion would be allowed to be
discussed? I want to know whether you
are going to give a ruling like that.

SHRI SHYAMNANDAN MISHRA:
How can you give a ruling like that?

SHRI ATAL BIHARI VAJPAYEE:
How can you give a ruling like that?

MR. SPEAKER: In the past, we have
been following this practice. Full oppor-
tunities are available to hon. Members.
During the budget discussion, they have
opportunities; they have also opportunities
available during the time of the discussion
on the President’s Addrsss. If thers are
matters which cannot be discussed on the
budget and on the Motion of Thanks on
the President’s Address, we can consider
it. But in this case, the President has
made a rcference to it. This was the
practice followad in the past.

SHRI JYOTIRMOY BQOSU: T regret
that you have not said anything on what
Shri A. K. Gopalan has said.

M wew faptt ARIAY ¢ oarewe
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MR. SPFAKER: I cannot admit it like
that. (Interruptionsy 1 am not listen-
ing te anybody.

SHRY S. A. SHAMIM  (Srinagar):
I have read Shakhder and Kaul's book on
pariiamentary nrocedure, 2ad in regard to
adjournment motions, nowhere does the
budget scssion come in....{Interriptions)
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MR. SPEAKER: I have said already
that a number of opportunities are avail-
able to hon. Members.

DANDAVATE:
not

PROF. MADHU
Kindly tell us whether the matter is
so serious 2as to warrant an adjournment

motion. .....

MR. SPEAKER: I have said that I am
not accepting it. (Interruptions).

SHRI S. M. BANERJEE: Kindly pro-
ceed with your call attention motion
(Interruptions).

SHRI JYOTIRMOY BOSU: Kindly

call a meeting of the Business Advisory
Committee this afternoon. There are
several matters to be discussed there. We
have tabled several adjournment motions.
The Government needs to be censured.

MR. SPEAKER: There are a number

of occasions coming for that.

SO RE R E L i =
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MR. SPEAKER: When opportunities
are coming, there is no need to give con-
sent to it.
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SHRI DINEN BHATTACHARYYA:
What is your ruling regarding the adjourn-
ient motion which I had given notice of
elating to this very matter raised in the
all attention notice? Why are you not
dmitting it?
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MR. SPEAKER: Order, order. If the
intention is to bring ths matter to the

notice of Government, the call attention
motion is all right. But if you want to
censure the Government, there are oppor-
tunities coming. You can do so atthat

time. (Interruptions.) We have been
following it in the past.
SHRI PILOO MODY: You have bteen

following it; we have not been.

SHRI FRANK ANTHONY (Nomina-
ted—Anglo-Indians): On a point of
order.

SHRI S. M. BANERJEE: Kindly hear
my point of order first.

SHRI FRANK ANTHONY: If I may

formulate, with great respect, a point of
order, I am not in any way criticising
your decision. The discretion is yours.

But may I suggest that it is a discretion
which has to be exercised at least in a
quasi-judicial, if not entirely judicial,
manner? What I am concerned with is
the implication of your decision. As I
see it, it falls into two parts. First, there
was a suggestion that if there is a call
attention notice, then it almost ipso facto
supersedes the adjournment motion. That
would denude.. .

MR. SPEAKER: No, no.

SHRI FRANK ANTHONY: That is
how I have understand it. The other
aspect was this. Merely because you can
have an opportunity of discussing a subject.
either during the discussion of the Presi-
dent’s Address or during the budget discus-
sions, irrespective of the gravity of the
situation, it is barred. A State may
declare war on the Centre. You will say
‘You can discuss it during the other occa-
sions coming. That means in affect that
you are denuding of all content and
rendering completely nugatory the piovi-
sion for an adjournment motion, merzsly
because there are bound to be other acca-
sions for discussing it. That is the scrious
implication of it.

PANDEY (Raj Nand-
point or order. The

SHRI R. S.
gaon): On a
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[Shn R. S. Pandey]
question is different. Your dlmction is
- very-clear. You said that since the matter

- bas been referred to by the President in
his Address, we have got ample oppor-
tunity to discuss it. Now the heavens are
not going to fall if we wait tilf that discus-
sion comes up (Interruptions).

MR. SPEAKER: Please sit down. If
there is a maiter to be brought to the
notice of the House, then calling attention
motion js all right. But if you want to
censure Government, it can come in other
ways. Therc are a number of ways.
These matters which are referred to %
matters over which yon can have a full
discussion in the House, they are matto--
for which opportunities are available {or
discussion. matters to which the President
made @ specific reference in his Address.
I do not think there can be any justifica-
tion for asking for more opportunitics.
These can be discussed when the discu~
sion on the President’s Address is taken
up.

SHRI PILOO MODY: T have with me
here a list of 139 atrocities committed by
the CRP and the police in Andhra in
which they have slaughtered, murdered,
looted, and so on. Each one of them has
been documented and substantiated, and
yet you say that this matter is not grave
enough for us to discuss now because the
President  has made some speach some-
where.  Because the family planning
demands are coming up next week, and
because there is going to be a budget that
is going to be discussed, this matter cannot
be allowed. Is that your decision?

MR, SPEAKER: I do not see any
reason for having two discussoins on cn2
matter, once now and again on the Pre-
sident's Address. © T am sorry. (Inter-
ruptions).

. SHRI PILOO. MODY: Famlly planning
and ‘Andhra should go together? What
are you suggesting? When we are discus-

.. sing family planning. we should discuss
z‘ﬁn_dhra!

"smu
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Ts tha_t what you are suggesting? -
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. MR. SPEAKER:  You' had this discus-
sion for a numbet-of times in the House:
The matter is contimling It is not - very
recent.

SHRI PILOO MODY: The CRP is
carrying on atrocities in Andhra Pradesh
at the moment.

SHRI SEZHIYAN: In the Rules of Pro-
cedure. rule 58 lays down the situations
under which adjournment motions can be
moved. In rule 58, nowhere has it heen
mentioned that if there is ample oppor-
tunity for u subject, it cannot be raised
here through an adjournment motion. On
the other band. if youn take sub-rule (v)
i oanly says that “the moticn  shall not

discussion en 2 matter which  has
been discussed in the same session” ~ Of
course, it cannot be allowed in the same
session.  Bu this is a different  session.
taier on, when we give notice of an
adjow nment motion, will you say, “this
question bus already been  discussed  and
therefore. it- cannot be ullowed™? This is
a mw  stusion. (Interruptionsy.

revive

MR, SPEAKER: Thls iy a conunumg
maltzr ubout which the President has men-
tionad, It iy not very recent. It is con-
tinuing. If the matter is ‘& coatinuing one,
it is not a subject-matter for an adjonrn-
ment motion. Over a continuing  matter,,
you cannot raise an adjournment motion.

SHRI SEZHIYAN: It is not a guestion
of providing an opportunity.

SHRI PILOO MODY: The matter &
that Mrs, Gandhi does not want a discus-
sion.

MR. SPEAKER: No, no. .

SHRI. SEZHIYAN: 1t is nol a question
of having ample opprotunities, Ample
opportunities can be found in many ways,
such ag under rule 193, - No-Day-Yet-
Named Motions, etc. Under them, oppor-
tunitics can be found, But this is. about
the adjournment motjon, whu,h is agamst
the (.:overnment. ) .

" MR. SPEAKER; At ﬂlg time of votml
of the demands for gramu, vpting of the

'budget demands, it can be raised.

vl
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SHRI SHYAMNANDAN - MISHRA:
Sir, 1 have been trying to rise ona point
of order for quite some time. My point
of order is this: it may be thal at this
point of time we have got our judgment,
the parliamentary judgment; that tomorrow
the situation can take such a serious turn
that there can be an upheaval which cun-
not be controlled by the Central Govern-
ment or by any authority whatsocver, Is
there no time element in this?

MRE. SPEAKER: So far as the
clement is concerncd. T have
ruling.

time
given my

SHRI SHYAMNANDAN MISHRA:
Cun there be no parlismentary  concern
about the human bloodshed? 1 ask you.
You want us to discuss all this after three
or four days. This is our judgment here
and now, that so much human blood is
being spilt so much national property
is being destroyed, there is so much dis-
organisation, that it must be considered
now. How much wmore people
would like to die and state to be soaked
in blood like this? This is an impor-
tant question for us to consider. We
cannot see why this matter should be
treated like this. We are Member of
Parliament and we have got certain
duties to perform. (Interruptions).
Can the Chair take upon itself the respon-
sibility for the spilling of so much humean
blood or the destruction of national pro-
perty . in the present sitvation? My point
of order is this.

'MR. SPEAKER: There is
of myself being responsible, or
else.

no question
anybody

" SHRI SHYAMNANDAN MISHRA:
Thig 'is going to be the situation; this is
our judgment.

MR.. SPEAKER: I do not know who is
responsible for such things,

SHRI SKMAR GUHA (Contai): Sir,
this point of order arises out of Yyour
obser¥ation.. You have made an observa-
tion, which imp!nzts ‘upon the rights and
i Membcm of this House.
bservation, you have . said that it
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is not the practice or it is not the desire
or the intention, that we should not have
adjournment motions, but the reason ihat
vou have given for mnot allowing the
adjournment motion therc will he
largs scope for censuring the Government,
if censuring the Government is the speitic
ohject of the adjourament  motion.  The
specific object of the adjournment motion
is, ay you know as the Speaker....

MR. SPEAKER: 1 would nnt have
caznied H©t. ...

SHR]1 SAMAR GUHA: I am yet to
finish,

MR. SPEAKER: If you had given a
specific no-confidence motion, 1 would net
have denied it.  (Interruptions).

SHRI SAMAR GUHA: The muatter
should be urgent. The matter should not
be of a continuous nature. In the Ludget
session, we will be discussing all subjects
—subjects which are of a general nature
and subjects which will be of a continu-
ing nature.

MR. SPEAKER: This is a continuing
matter.

SHRI SAMAR GUHA: If we accept
this ruling, if we accept this as your ruling,
it will curtail our rights = and privileges;
not only the rights and privileges, but 1t
will deprive us from raising serious issues
that may suddenly crop up in the country.
Take for instance, the wages of workers,
the Haryana teachers' strike. ...

MR. SPEAKER: How can the Haryana
teachers' question come in here?

SHR1 SAMAR GUHA: I want to make
a final observation...(/nterruptions).

MR. SPEAKER: If it is law and order
situation. you can have it discussed at the
time of the President's Address.

SHRI SAMAR GUHA: I that is your
ruling, all of us are of the opinion that it
is in contravention of the prescribed rules
of conduct of this House.

MR. QPEAKER 1 have aheady given
my ruliog.
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SHRTI PILOO MODY: You adjourn the
Lok Sabha and go to Andhra and find out
for yourself what is happening.. . (Inrer-
ruptions),

MR. SPEAKER: What is going on, I
fail to understand.

PROF. MADHU DANDAVATE: Ig it
your ruling that henceforward whatever
the Budget discussion is there, no ad-
journment motion would be admitted? It
is i contravention of the rules

MR. SPEAKER- The ruling 15 if the
matter is continuous, and opportunity {dr
discussion is available during the Budeet.
you will have many opportunities avail-
able—1 do not admit it...(Interruptions)

SHRI A. K GOPALAN: That means
there is no scope for any adjournment
motion, and against this decision we waltk
out.

(Shn A K. Gopalan dvd some other
hon. Members then left the House)
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SHRI INDRAJIT GUPTA: Have you
given a general ruling that during the
budget session, no adjournment motion
will be admitted? Why do you not clanfy
the point?

MR. SPEAKER: If the matter is con-
tinuous and opportunity for discussion will
be available, it will not be admifted...
(Interruptions)., 1 am very clear about
my rling. If an opportunity for discus-
ston will be available at the same time, an
opportunity for censure will be available,
there is no question of adjourmment
amwotion.

]
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SHRI PILOO MODY: We are walking
out in protest against the Speaker's ruling.

SHRI INDRAJIT GUPTA: That meuns
during the budget discussions, no adjourn-
ment moton will be admitted?

MR. SPEAKER: If it is a continuous
matter 1o which an opportunity is avail-
alne over which a  censute opportunity
wi'l he available, there is no need for any
adjournment potion.

SHRI SHYAMNANDAN MISHRA:
This 1« the most dangeious ruling from
the Chan and we shall have to take a
stand agamnst the ruling  of the Chair
(Intcrruptions)

SHRI INDRAJT GUPTA: With due
respect to vou, I must say that you are
not clanfying even now the actual implica-
tions of the ruling which you have given,
and thereby you are creating an unneces-
sary difficulty for the opposition. You are
within vour nghts to  judge a particular
wsue which 1 being sought to be pressed
for an adjournment motion, whether it is
a continuing matter or pot, whether it is
a matter on which other opportunities are
available to censurc the Government or
not, etc Nobody is questioning that right.
But are you 1ssuing a blanket ruling that
during budget session no adjournment
motion will be admitted simply because it
15 a budget session?

MR. SPEAKER: My ruling is, a matter
over which ample opportunities will be
available for discussion and for censuring
the Government, will not be gHowed. In
my opinion, there wifl be opportunities
available dJuring the discussion on the
President’s Address and on the Demands
for Grants,

SHRI INDRAJIT GUPTA: This applies
to all matters?

MR. SPEAKER: All. That is why
during such time, this innovation of calling
attention was brought in. But if the
matter is mot continuous and if there will
be no opportunity for discussinig it during
the budget session, in such cases there can
be an adjournment motion, But in Al
these matteis, opportudities sre aviilable.
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The President has made a referonce to
Andhra in his Address and you wili have
amplz opportunity.
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of bringing it to the Rules Committees
My ruling is that in respect of maiters for
which opportunities will be available dur-
ing the budget session, there can be no
adjournment motion.  But an exception
can bg made only in respect of matters
which cannot be discussed during the
buadget wos-ion. On il these matters that
were ruaised today, the opportunitiss are
available to discuss these matters during
the budget session. I am only following
the precedent set up by the distiriguished
predecessors of mine, I am not intro-~
ducing any new practice. The practice
that was followed by my distinguishedi
predecessors is being followed by me. ¢

MR. SPEAKER: There is no question,

SHRI P. G. MAVALANKAR (Ahmed-
abad): May I submit one thing? When
the Opposition wants critise a certain spe-
cific occurance which is of an urgent
and definite nature, should not the House
have an opportunity of discussing it dur-

g the budget session? An adjourn-
ment motion is a very potent wea-
pon in the hands of Opposition to
censure the Government. If we arz to be

ing

deprived of this weapon throughout the
budget session, what are we to do? 1
would request you to kindly reier this

matter to the Rules Committee. I earnest-
ly appeal to you 1o see that the using of
this weapon by the Opposition in the form
of an adjournment motion is not got rid
of by this ruling.

MR. SPEAKER: There is no question
of referring it to the Rules Committee.

SHRI P. G. MAVALANKAR: You are
denying us this right.. . (Interruptions).

mission’s Report (CA)

MR. SPEAKER: No question of deny-
1.

SHRI BHOGENDRA JHA: If you are
making a general ruiing, you kiudly post-
pone it and refer the matter to the Rules
Committee.

MR. SPEAKER: No question of general
ruling. The Calling Attention Notice—
Shri S. M. Banerjee.

SHRI S. M. BANERJEE: May 1 in all
humility submit one thing?  Forrunately,
the Calling Attention is in my name. But
the question is when we give notice of an

adjournment motion on the price-rise
which may be a continning matter, no
member, even of the ruling party, will

challenge cur statement that the line bet-
ween hunger and anger is  becoming
thinner and thinner. Thig time, even
wlien the President was addressing  the
Members of both Houses of Parliament,
there was no jubilation—it was a dignified
condolence meeting—they could not thump
the tables; they c¢ould not applaud the
President. It is under those conditions that
we gave notice of an adjournment motion.
Otherwise, we could have tabled a different
motion.

MR. SPEAKER: Now, he may come to
the Calling Attention Notice.

12.42 hrs.

CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE

DELAY IN SUBMISSION OF Pay Comwuis-
SION’s REpPORT

SHRI S. M. BANERJEE (Kanpur):
I call the attention of the Minister of
Finance to the following matter of urgsnt
public importance and I request that he
may make a statement thereon:

“The inordinate ‘delay in submission
cf Pay Commission’. Report
causing discontent among Central

Government  employecs and
Defence personnel.”

THE MINISTER OF FINANCE
(SHRT YESHWANTRAO CHAVAN):
Members wil' recall that, in  sttement
made in the House on 22nd  De-
cember, 1972. we had informed the



